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Measures for Self-Cultivating Tenancy
Laws Security for Tenants-at-Will
during Fifth Plan

3428. SHRI BHOGENDRA JHA:
Will the Minister of AGRICULTURE

be pleased to state:

(a) whether the enforcement of
radical agrarian reforms measures in-
cluding self-cultivating tenancy by
ending fandownership and giving land
to the tillers, security of tenure to
tenants-at-will, ending of illegal usury
etc., is not being given top priority in
the Fifth Plan;

(b) it so, the reasons therefor; and

(c) it not, the actual state of af-
fairs?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) yes, Sir, The Fifth Five Year
Plan document lays great emphasis
on the enforcement of radical agra-
rian reformg measures as enunciated
in the Five Year Plan documents.

(b) and {c). Do not arise.
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